others vs. Phooldeo and others (Civil Misc. Writ Petition
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Payment of Wages Aet, 1936(har0m
P.W.Act) claiming refund of the amount
amounting to Rs. 1283.00-and ten tines mﬁ thereot
amounting to Rs. 12830.00. This case has been mm
to this Tribunal purporting tc be under Section 29 of the
Administrative Tribunals Act, 1985.

In General H.E.Rail hnﬂ
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Ho. 13349 of 1986 decided on 2.2,1987) a Division Bench
of the Hon. High Court of Allahabad has held that the kjuris
diction of the Preseribed Authority umder the P.W.Act
is not ousted by the provisions of the Adminigtrative
Tribunals Act. In Jagdish i-a; D.P.0.,N.Railway, New Delhi
(Registration T.A.No. 576w1986 decided on April 24, 19
thiamnahmmmt?nmfmtotm
obligation created under the P.W.Act can be had of
the Authority wnder that A ! o
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